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HON BLE MR IctJLD P S I NOEl MEMBER INPI 

SI i r i 	V . S 	Bha 1. 
S/c 	Shr I 	Bhagwan 	S i ugh 
Ret i red 	tOl 
I3BS 	Seconda r'- 	Sc-boo I 	No .2 
Sector-V AmhedIar 	Nagar, 
New 	Dc I h i 

R/o 	:322 	I<IIITIS iwa I a 	Moha I I a 
Bada r pu i 
flew 	Dc I h 	110 	044 . App 	cant 

B 	Advocate: 	Shri 	K.N.R.Pt liar 

Versus 

Oover riment 	of 	NOT 	of 	Del h i through 

The 	[ij  rec tor 	of 	Educa t tort 
Pt rec torate 	of 	Educat i 01 
Old 	Secretai tat. 
Delhi 	-110 	054. Respondent 

B',' Advocate: Shri George Parackei. 

0 R P E R ( ORAL) 

B' 	E1or h Ic Mr .1:111 d i p S i ngl .Member I  md I 

I he app I I cant had ret i red on superannuat I Oi l  it 

f:ehj nat . 2002.  	On supei - annuat i oi he had become en t i t led 

f o r ;)arnenj ot ret i ra I berief i Is such as 1 oa'e encashmerit - 

DCRG. pension etc. 

2 	 iThe 	appi icatit 	made efforts tot' 	the release of 

pa - merit, 	of 	the 	same 	but 	lie 	was 	told i.hal 	s i i-ice he had 

beet: 	Proc-ceded 	departmental ;  arid 	its suspension pet rod 

ias 	not 	decided 	under 	PR 	54( B) so because of that 	t as 

tal,en 	comet i me 	and 	nI t 	irate I ;  these pamerits have 	been 

released 	recertL 

I earned counse I to: the app 1 1 cant --ubmi t 



that there is no fau I t on the par t of the appi ican so he 

entitled tc interest and 	has a so referred to 

judgments 	repoi ted in 2000 (3.' AT.' CAT page 178 as wel 

as 2002 SCC (L&S') 278. i.e. Vi a' L. 	Mehrotra Vs. 

S tate of U P 	and Others 	rhe Hon b I e Supreme Court I n 

the 	case of Vi I a 1.. 	Mehrokra Supra 1 had observed that 

	

of irement 	benefits ShOnid be paid or, the da 	of 

reI remerI 	of 	soon theteafte, 	I f for 	some unforseen 

circumstances the payments cannot be made on retirement 

da1 	itself then there cars be no reason 01 	i List i ficatHon 

in His case for not mal ng the pa)merits I it t irne and that 

wh. the Horhle Suprerrie Cow t. had al lowed 18% interest 

I the date of actual payments 

4. 	 The counsel for the appi cant SUbnii (ted 	that 

in 	this case also the appi cant had not beer 	released 

vei i ia I 	henet i ts by 	the respondents on 	t i me hut 	the 

parreit have been released recent 	though the apph icant 

tad 	retied Ii I f•b I na 1 	2002 	[he oil 	easor given by 

the 	respondents 	for 	de La) 	in 'c 1 ease of 	pa merit 	iS 

COfiCCi lied 	i t is stated that the appi scant was 	suspended 

e f 	22.51995 	to 	11.2 1997 	and 	1,  iiia 	ordei 	of 

p-kilt I shimen t 	was 	passed 	somet i me 	ori 	14 .5,99 	aiiO 	it 

corit I nued 	ujto 	I. I I 2002 so it is because 01 th 	some 

dela'. has OcCus red. 

5 	 I 	have cons i dered these content ions ra I sod b) 

the respondents 



3. 

it  has been sa d on rnan 	iumber of 	limez,  

hr ough 'ai ions judicial pr'orouncemenfs as NeII as h 	the 

Depai- Went 	that whenever a person is to superannuate his  

papers 	for pamerits of ret lai dues etc, 	ate processed 

one .'eai 	before h s superannuat on so in this case 

unfot ttnateL 	though appi cant 	had been promoted to 

esurr diii es when h s suspei-,s 01 was rs'o ed in 1991 but 

no order under PP 54 was passed because of 'he pertdoucc 

of depaitmeritsi proceedings but since the papers are 

reqtti red 	to he prepared one ear before he 	i-ct rernent 

e'.'ei I 	ther i 	oi ordet under PR 54 was passed 	E'..'en 	ci ter 

he 	pass I tig of the pun shmerit or der steos were not taken 

° p epare his papers foi superarin"at(oh 	 find 

that 	the applicant is entitled to interest on deiaed 

pain-ienis oh re ease of ret i ral benel ts 

r\CCOI dingL 	the OA is disposed of with 	a 

di rec 	ion 	to 	the 	respondents to pay 9% 	I rt.erest from 	the 

date 	the pameri ts have become due t I I the same were 

acinsU paid Fhese diiecjiotis na' be implemented 

within a pet I od of 2 mon t irs f ron the de. t e of rece:pf of a 

COPI of this ordei 	No costs 
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